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Judgement

Ran Vijai Singh, J.—Supplementary affidavit filed by the learned Counsel for
petitioners is taken on record.

2. This writ petition has been filed against the order dated 18.6.2008 passed by
Deputy Director of Consolidation by which he has not extended the interim order
granted earlier.

3. From the perusal of the order impugned, it transpires the said order is a
cryptic order and no reason has been assigned for not extending the interim
order.

4. In view of that the writ petition succeeds and is allowed.

5. The Deputy Director of Consolidation is directed to decide the revision
expeditiously preferably within the period of three months from the date of
receipt of a certified copy of this order. It is also provided that no unnecessary
adjournments shall be given to the Learned Counsel for parties. In case, the
parties avoid to participate in the hearing of the case, the Deputy Director of
Consolidation is at liberty to proceed in accordance with law. It is also provided
that for period of three months or till the revision is decided which ever is earlier,
the interim order dated 6.6.2008 earlier granted by the Deputy Director of
Consolidation will continue.
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